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0.A.627/87.

(Judgment of the Bench delivered by Hon'ble
Vice=Chairman, Sri 8.N.Jayasimha,)

The applicant Piled this application seeking
an amendment to Headquarters, East.rn Naval Commandans
‘ v v . .
tetter CE/0762 dated 18--12--1986"showing his name as
"Steno-typist® and not as "L.D.C." with effect from
5--3--1974 and to regrade him as a Regular Stena-
grapher, Grade III as a consequential relief to
imp2ementation of the orders €ontained in Ministry of
Befence Letters_‘xufxzxxu te—and—Per—econcseguantial
bgaefies,

1 & )

The applicant was appointed asACasual
Steno-typist in the Indian Navy with' effect from 5-3-1974.
He had passed the qualifying stenography test at 80 words
per minute and some time in September/October,1974 the
Third Pay Commission recommended the abolition of the

. ' Nol
post of Steno-typist. The peb respondent asbitraciEy
arm=uwAuarraptediy without waiting Pufudetailed Government
@ ~
T

orders on the subject reverted allACasual Steno=typists
as Casual L,.D.Cs., in November,1974 confronting them with
an gption sither to accsdpt reversion as L.D.C, or face

Thpnet< (1 Clafoled )
ouster. Therefore He had $o~asecept r¥ersion as Casual
: ' N

L.O.C. THefé-uaa_ﬂQ\ﬂgEﬁggiLx_fnam_ihB_Enns:nmsn;. The
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2
Government orders on the subject vere issued only in
August,1975 vide Govt. of India Ministry of Defence
Ltetter Nos. 2(13)/74/0(Civ-1)dated8-8-1975 and
corrigendum of even Nos., dated-e-—4--1976 and 1-8-1976.

After the issue of this letter he should have been

post
restored to the sraxs of Stenographer Grade III with

-~

offact from the date of his initial appointment

i.e., 5--3-=1974. The benefit was Shswegsse.not

]
given to him,

The casual employees of various grades

who
including the applicant/uere greatly agitated

piled Urit Petition No.410/78% Xk& in the High
gourt of Andhra Pradesh. The Writ Petitien and
Writ Appeai No.239/80“:sre disposed of by the

Andhra Pradesh High Court on 20--12--1985 ordering
regularisation of all caéual employees from the

date of their initial anbloymenf retraspectively.
During the pendency of the above Writ Petition and
fhe Writ Appeal the applicant uas reappointed as
Stenagrapher Grade III with effect from 18--10--1983

still
and he was/holding that post.



The appiicant contends that as he was erroneously
and vnwarrantedly reverted as L.C.C., by thes Head Juarters,
Eastern Naval Command, he should be treated as Stenographer-
Grade III from 5--3--1974, . anca he has filed this

application,

The respondents in their counster state that
the applicant was appointed as basual StEno-typist
as he has qualified in Stenography test at 80 words
per m;nuta . Basual Steno~typists were appointed
againgt short term vacancies purely for a specific
initial‘period af 89 days against the ﬁosts created
under local financial powers. Such short term
Vacancies were created in order to meet opérational
service requirement on part;cular jobs. It was
made clear that their services are liable far
termination at any time without any notice. The
applicant was one of thasa who was appointed on similar
terms as purely Casual Steno-typist with effect from
Sww3==1974,

The faspandenté state that they b8ve received

Naval Headquarters letter No.CP(A)/2890 datsd 10-9~--1974

which communicated the following decisicens:
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LY

(a) that future recruitment of Steno-typists
should be dispensed with

(b) that the existing Steno-tupists who are
able to pass a qualifying test for the
past of Stenographer should be placed
in an appropriate pay scale in replace-
mant of the existing scale till such
time -they pass the qualifying test in
Stenography or retire .

(c) that no future recruitment of Stenc-tMpist
gven on casual/temporary basis should be
. made. :

Aé even the casual appointmént of Steno-typist was
abolished, thers was no room for the applicant and othsT
similar gasual Steno-Typists for thekr re;ention/cohtinuance

.in service. In fact, they were to be throwun out of
employment. Instead of throﬁing them out, they were
provided with alternative appointment as Casual L.D.Clerks
with specific condition that their past service rendered
as Casual Steno=-typist will nﬁt be countadAfor any purpose
and that their appdintment as (asual L.D.Clerk will bs
regardad as fresh appointment. The applicant was

accordingly reverted.

The Government Order dated 12--8--1975 reslated
to the existing posts of Steno-typists Grade III with
' gffect from 1=1=1973. The Government letter made a provision
to adjust'all the existing Steno~typists against the

6”8 converted posts of Stenographer Gr. III subjasct to their
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pdssassing the requisite qualification in Stenography.

The applicant was not an existing Steno-typist by
the time the Government letter regarding conversion of
Steno=Typists was received. Hence he could not bé

qiven the bensfits of Government letter.

The applicant was one of the petitioners
in the Writ Pstition No.410/78 and in that his claim
was éor regularisation of his services as L.fQ.Clerk
ignaring the intermmthentApraéks., The applicant
had been reverted as a Lower 0ivision Clerk from 7-10-74.
The applicant is, therefore, éntitled for the benafit
only fr@ 7--10--1974 and not from 5--3--1974 as Casual
Steno=-typist, The applicant hask been given the
benefit acecrued to him accaording to the claim made
by him in the UWrit Petition and the Writ Appeal.

The cotention of the applicant that he was
reappointed is not correct. In October,1983 sme posts
of Stenographers Grade III were required to be filled
by'direct recruitment. Necessary requisition was
placed on the Emplaoyment Exchange and candidates with

requisite qualifications were sponsored by the Employment

Exchange. Applications vere invited from the serving



-7 _ ‘ 'i

1. The Flag Officer Commanding-in-Chief,
. Headquarters, Eastsrn Naval Command,
Naval Base, Visakhapatnam-530 014,

2. The Chief 0f the Naval Stafp,
Naval Headguarters, New Delhi=-110 011.

3. One copy to Mr.P.S.N.Murthy, Advocate,
38-22-520/3, Siva Nagar, Vizag-18

4. One copy to Mr.P.Ramakrishna Ra ju, Sr.CGSC,
l CAT, Hyderabad.
|

. Jne spare copy.

ghm/
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employees (L.D.Clerks etc.,), The applicant was one
amongst those who applied for the saidpost of Stenographer
and he was selected. The appointment of the applicant

from 18-10-1983 was a fresh appointment and not a

' re-appointment.

We havé héérd the learned cduﬁsel Shri P.S.N.
Murty“fo; the applicant and learned cunsel Shri ParamesWwara-
Rao for Sri P.Ramakrishna Raju”fér the respondents.

From the facts narrated above, it ié seeﬁ that the applicant
ﬁad been reverted as an L.D.C. féom 7-10-1974, The
applicant had not quegtinned his reversion at thaﬁtime.

He was also one of the petitionexftin ¥ ,P,No.410/78 and

he alongwith othenshéd clai&ed that their services shodld
be regularised from the date of their initial appoinﬁment.

The Ministry of Defente letters upon which the applicant

rests his claim were issued in 1975 and 1976, The- e
. 1 _ , P
7”,] . ,% The W,F.410/78 hias filed in the year 1978.1 The applicant

r...!..o"'("ﬁ ' .
Ju*“h”" has already received the benefit of regularisation of his e
services in the L.D. Cadre from 7-10-1974 as decided
in W.P;No.410/78; We,therefore, see no merit in the claim
of the applicant for treating him as a regular Stenotypist
from 5th ﬁarch‘74, ané for treating him as a Stenographer &-.0{
wlonguith from 5-3-1974. In the result the application

has to be dismissed. It is accordingly dismissed.

No order as to costs. W —
. %hj? !

G.N.Jayastmha) © (J.Narasimha Murty) .
Vice-Chairman. Member (Judl). ol ¢7
’ ) \ 9’ ,,_V\\\\ .
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